FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

LANDMARK MOTELS AND TRAVELS PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of the corporate debtor LANDMARK MOTELS AND TRAVELS PRIVATE LIMITED
2. | Date of incorporation of the 12/02/2001

corporate debtor

3. | Authority under which the corporate Registrar of Companies, Mumbai |
debtor is incorporated / registered

4. | Corporate Identity Number / Limited U55101MH2001PTC130828
Liability Identification Number of the

corporate debtor
5. | Address of the registered office and 201, Karishma Chambers, Sahar Village,
principal office (if any) of the Next to Bombay Cambridge High School Andheri East,
corporate debtor Mumbai, Maharashtra, India, 400059
6. | Insolvency commencement date of the | 18.08.2026
corporate debtor
7. | Estimated date of closure of the 14.02.2027

insolvency resolution process

8. | Name and regjstration number of the Name: Mr. Anil Kohli

insolvency professional acting as Regjstration Number -
interim resolution professional IBBI/IPA-001/IP-P00112/2017-2018/10219

9. | Address and e-mail of the Flat No. 409, 4th Floor, Ansal Bhawan, 16 Kasturba
interim resolution professional, Gandhi Marg, Connaught Place, New Delhi - 110001
as regj: i with the Board Email: insolvency@arck.in

10.| Address and e-mail to be used for Flat No- 409, 4th Floor Ansal Bhawan, 16,
correspondence with the K G Marg, Connaught Place, New Delhi-110001
interim resolution professional Email: ibc.landmark@outlook.com

111.| Last date for submission of claims 01.09.2026

12.| Classes of creditors, if any, under Not Applicable

clause (b) of sub-section (6A) of section
21, ascertained by the interim
resolution professional

13.| Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(three names for each class)

14.| (a) Relevant Forms and (@) Web link: https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives | (b) Not Applicable
are available at:

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered
the commencement of a corporate insolvency resolution process of the Landmark Motels
and Travels Private Limited on 18.08.2026 in CP (I1B)/1154(MB)2025.
The creditors of Landmark Motels and Travels Private Limited, are hereby called upon to
submit their claims with proof on or before 01 September 2026 to the interim resolution
professional atthe address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Date: 20 August 2026
Place: Mumbai
Sdy/-
Anil Kohli
Interim Resolution Professional
Reg No.: IBBI/IPA-001/IP-P00112/2017-2018/10219
AFA Valid Upto: 30.06.2027
Add: 409, Ansal Bhawan, 16 K.G. Marg (Connaught Place), New Delhi - 110001
Email: ibc.landmark@outlook.com or insolvency@arck.in
Contact No. 011-45101111/40078344
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FORM A
PUBLIC ANNDUNCEMENT
{Lnder Hegulation £ of tha Maahancy ad Bankruptey Board of indis
{insotvmncy Resalutian Procass for Carparete Persans) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

LAMDMARK MOTELS AND TRAVELS PRIVATE LIMITED
RELEVANT PARTICULARE
| LANDAAFRM, MOTELS AND TRAVELS PRVATE LIMITED

1. | Mama o the corporata detior

2. | Diater of incorporation of the 130272001
3, | Authority under which the corpoets | Regtrer of Companies, Murnbe |
debior ks incorporated / registered |

él_ -.l.;.ilpilml,l:'. k_i'r::nlliy' M / Lirniled [ 1B I'u'le.'-‘L'.ﬂ‘!F"ITﬂEIZﬁ-?E
Liabiity kentficatkon Mumber of the |
A, | Adchmess of the registored office ang A0, Kavishyma Chamibirs, Sabawr Wlige,
prireipal oifice (f By of the et 10 Bormbey Coarnlridge High Senool Ardhern East,
_|coporetedebtor 0 | Mumhal Mehareshirs, indie 400050
G, | Imsoiency commencement date of the | 3808200206
o Pl dedilin

7 | Estimatad date of desure of the | LA 200

A, | Mame and mEisration numier of the
insiency prodessional acting &5
| Inknim fesakition predessgnal
4, | Address and amail of the
ik mesokulion prodsssiongl
e tegistenad with the Board

| Hame: b Al Fahli
Resgeiration Mumber
BE|PA-COL/IPPO0L12/ 2007 2018/10218

| Pt Mo 4061, Ath Fioar, Arsal Bhawan, 16 Kasturba

| Garethi Marg, Conrmughl Place, New Defi - 110001

| Emait i."l_!fi_:!'l'-_l_&'l:l:ﬂ'ﬂ'_di._ll]

| Pt - A1, Aith Floor Ansal Bnawen, 15,

| B Mg Cormagint Place, Mew Dal-110004
Emai: Delandmak o ook com

| Crl 0 G

| Mot Applicabia

cormespondanos with the
inbenrm resoklion prodessional
11 Lest date for submession of cams
12! Classes of creditors. f amy, under
claiie (b of subesction (34) of sechon
1, parertained iy the inlerrm
_lmsolmonpeofessional |
13 Mames of Inschangy Prdessiorals | Mot Applicabie
wieniimed ke act as Authorsed
Fepreseniative of credion in & daes
| [threa rames for each dess) |
14, - (ah Rkrwand Foernes ard { . Vel e Pftpes ik grnon oy doanioacs
fivh Dtk of actharized representatives | B Ko Appicaie
are avallable st i
Motice 5 hemaby mwvanthat the Metonal Company Law Tribinal, Mumbal Bench has prdered
the commencemant of a carporate nsobsency resolution process of the Landmark Motels
and Travels Private Limited on 18082026 in CF 1R/ 1154 8B 202 R,
The creditors of Landmark Motels and Travels Private Limited, are herety called upon o
quUbmit their claime with prosd on of Bafere 01 September 2026 10 the interim sesoluticn
professional at the address mentioned sgalnst sntry Mo, 10,
Tha financsal craditers shall submit thair claims with progd by electronic means only. 88 other
prvditars may submit ihe claims with proofm person, by post or by aleckronic maans
Submissien of falee or misleading prools of claimshall sliract penalies.

Datos F0 Aupust 2026
Place: Mumbai

Sy

Anil Kol

Intenm Resaluticn Professional

Reg Mo IEBLIPADELAP-POOLLZ 201 7-20 A0S

AFA Makd Upto: 30006.20ET

Add; 409, Ansal Bhawan, 16 .G Marg {Connaught Place), Mew Detfhi - 110001
Ernail: ibg.landmark@auticek com or insehvancy® gk in

Cortact ke 01145101111 /40078344
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B] INDIAN INSTITUTE OF BANKING & FINANCE

3

Kohinoor City

¥ Email; admin@iibf.org.in

NOTICE is heredy given that the 99" Annual General Meeting [(*AGMT} of the Institute will ba

held on Thursday, 10" September, 2026 at 4:30 PM IST through Two-Way Video

Conferencing (“VC")! Other Audio-Visual Mode ["OAVM™) ONLY 1o transact the

Business, a5 gat out in the Notice for the 99° AGM. The AGM will be held through VCOAWM

withaul the physical presance of the members al a comman vanue in comgliancs with the

applicable provisions of the Companies Act, 2013 and Rules fremed thereunder read with

Circulars dated April 87, 2020, Al 137, 2020, December 31", 2020, Jamuary 12°, 2021, May

5", 2022, December 28°, 2022 and September 257, 2023, Seplember 19°, 2024 and

Seplembes 227, 2025 respectvely issued by Mingstry of Corporate Afairs ("MCA Circulars®),

The registered office of the Institule shall be deemed b be the venue far the mesting

In compliance with the aforesaid circulars, the Annual Report of the Company for 2025-55

afong with ihe Wotice of the AGM has been dispaiched by e-mail to all the members whioge

e-mal addresses are available and regstered with the Instiule on 18" Awgust, 2026

The requirement for seading the physical copy of the 987 AGM MNotica and Annual Repart

I members has been dispensed vide MCA Circulars, Accordingly, the facility for

appointmend of proxies by the Members will not be available for the AGM. & copy of the

Molice of the AGM along with the Annual Repor 5 available on the website of the

Instilute al hitps:liwww.ilbl.org.infannualreport and websile of MSDL at

hitps:ifwww.evoling.nsdl.com,

Remote E-Vioting and E-Voling atthe AGM

In compliance with Section 108 of the Companies Act, 2013 read with Rule 20 of the

Companies (Management and Admnisiration Rulas, 2014, Members are prowided wilh the

facility to cast thair vodes on a8 resofutions set forihin the Nolice of the AGM using electronic

voling system (‘remote e-woting '}, provided by National Securilies Depository Limied (NSDL)
and the business may be transacted throogh such woting. The details for the e-vafing
pursant ko the 8cf and the Bules ans kensunder;

+ The Ordinary Business and Spacial Business as el out in the AGM may be
transacied through voling by electronic means. The Mokica for AGM along. with
pwoling instructions is avadable along with the Annual Report on the website
of the Insiiute &t hitps:/'www.iibf.erg.infannualreport and website of NSDL
hitps www.evoting.nsdl.com.

Ingftisfional members are required to send a scanned copy (POFUPE Formad) of s Board o
Goveming Body Resolullon/Autharization elc., authonizing ils representative 1o attend tha
AGA throwgh VG 1 OAVM on its behalf and to vole throwegh remote e-voling, The said
RasaluioniAulhonzaton shall ba sent to the Scrulinizer by amall thraugh il reqisbarad amal
address o scrutinisen@csdakamat. com with 3 copy marked o evoting@nsdl.com

The remote e-vofing period commences on Sunday, 8 September, 2026 (9:00 AM IST)
and ends on Wednesday, 9" September, 2026 (5:00 PM IST) (bolh days nclusive).
Diring thés peripd, the Members may cast their vole electronically, The e-vabing modufe
shall be disabled by MSDL thereafter and ramabe a-vating will mat be permitted bevond the
prescribed fime.

v The cut-off date for determining tha esgibility status of members for voting through remate
e-yoting and atthe AGM is 3" September, 2026.

v Further, in pursuance 1o the Articles of Association, onty Insfitlutional Mambers, Associate
Mermiers and Feliow Members will be authorizad bo vobe theough e-voting ai the AGM.
Aszociate and Fellow Members shall be entitizd 1o one vole per person and institutional
Marmbears shall be entiled o one wote for every Rs, 1,000 in contribution towands their
Annual Subscriplion Fees as on the cul-off date, Any persan, who is an Instifutional,
hssociate or Fellow Member of the Institute as on the cut-off date is eligibbe o casie vote
on &l the resohudions ssf forth in the Notice of AGM using remate e-voting or viting at the
AGH [only through E-voling system). Oibar members may please freal this Nobice for
mgrmation purpase anly

+  The fackty for woling through electronic voling system shall also be made avaliable at the
AN and Blembers who have nod giready cast thesr wole by remole e-voling shall be abés
by exercisa thedr right at the AGM. The Members who have cast thes vobe by remoate
g-vobng prior i the AGM may also atlend the AGM but shall not be allowed fo casd their
wabe apain at the AGM.

* A person who has become a member of the Institute after the dispatch of nofoe of AGM and
harving might 1o vabe 23 of cul-off date, may obtain the login 1D and passwond by sending a
request & evoting@nsdl.com, However, if the persaon is already registersd wih NSDL for
remite g-voting han tha axsting usar D and password can be usad fior casting vole,

Thogse memiers whose email address are nof registerad with the Inslitute may registar
their email address with Institule by sendmg email to Mr. Dharmvir Marchino, Deputy
Director on dd.masdEilbf.org.in.

»  For details refaling to remols e-voling and E-Voling at AGM, please refer ko the Nokice of
the AGM. In caze of any queries retating o voling by electronic meang, please refer to the
Frequently Asked Questions {FAQS] and e-vafing user manual for Members available al
the Downloads section of www.eveting.nsdl.ecom or conlact al Mr. Sanjesy Yadav,
Senior Manager, NSDL, 4" Floor, ‘A" Wing, Trade World, Kamala Mills Compound,
Senapati Bapat Marg, Lower Paral, Mumbai 400013. Email: evoting@nsdi.com /
Tal: 022-4BBE7000. Membarz may also write to- Mr. Dharmvir Marching, Deputy
Director on dd, mss@Eiibf.org.in.

Thir Notas 1o the AGM Notloe contain the detadad Instructions for manser of altendance and

e-voling &1 tha AGM for a8 Voiing and Mon-woling members, Members ara requested to refer

(o ihe same for attending the AGK.

Tel: +4

For Indian Institute of Banking & Finance

Deepak Kumar Lalla
Place: NMumbai Chief Exacutive Officar
Date: 19.08.2026 DIN: 09645233
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FORM A

PUBLIC ANNOUNCEMENT
[Undaer Regutation G of the nsalwency and Bankruptey Baard of India
(Insahvency Resohstion Process Tor Corponats Persond) Regulatiers, HI1G]

FOR THE ATTENTION OF THE CREDITORS OF

JORD ENGINEERS INDIA LIMITED
RELEVANT PARTICULARS

1. [ Name of coporate dettor [ Jord Engineers India Limited
2. | Dsder of incorporation of coporete . | 208k April 1985
debtor

3. | Authorty under which copomate - | ROC- Murmibal |, Mahareshtra
chebitor & neonporeted [ regiEterrd

4. | Comporste lderdny Mo, 7 Limited”
Liggd iy icteniificRinnn RN, of

B | Acidress of the regisiered Office and | S04, Vishwaranak Apartment, Chakala Link Rosd,
princpal office {if ary) of coporste | Chakala Andheri East. Mumbs Gy, Murmbes,

[ CEEa20MHIDERLE0E1445

| chetibos | Maharashir-t00057, Inda
G | Insohency commencement date in | Date of Oeler - 318 July 2017
respect of compoemte debioe (Cue 1o the irabidity to commance thet CRE. the

Hentbe WCLT nas eschocked the penod from 3l N Mty
2017 to Bth August 20296 from the CIRF duration]

| Estirnated dale of cosure of | 308R Januany 2027

i | insohency Esohtionpmcass. |
B M and regsiration number of D Prassanetd Sanirg
the Ineohency professional acting IESEBA-002 PO SE 0T 2018 /10405
| = inkerim resolubion professional |
o | Address and email of the Infenm Citice Mo, 125, Bhoomi Mal, Piot Mo 9, Sece-15,
resoiution professional, as CBL Bedapur, Mend Mumbai, Maharashia-00E614
registernad with the Boand Errai debi serang@judigaicomibing com
10| Address and e-mail to be used for | (ffica Mo, 125, Bhoomi Mal, Piot No. 9, Sactor15,
coTesponcenoe wikh he intem CED Betapur, Maw Mumbai, Mararsshira-100614
resoltion professional | Emak: mjordengineers@gmallcom

| End September 2026
Mot knowan a2 on publication date &5 per tha
irformation meaitible with BP

11| Last date for submission of davre
12| Clasees of creditons, i sy, under
claiise [ of Subrsection (G of
section Z1, aspertained by the
| irferim resokition profsssions
Memies of Insohency Professonals
wdantificd o act as Authonsed
i pressaritative of oredtons in &
__| thass{Three rames for each chss)
14| 1a) Rekvant Forms and
b Detatls of authomeed
represEnialies are Euielaide al

Notice is hereby plven that the Matonsl Company Law Tilbunal has ordesed the
commencement of Corporste Insolvency Ressluton Process (FCIRPT) of Jord Engineers India
Limited on 31st July 2017 {Dwe tothe inabdlity to cormmenca the CIRF. the Hon'ble MCLT has
s iuded the pericd Trorm L5 July Z017 10 Qdth August 036 from the CIRP durationf

Thie craditors of Jord Engineers india Limited, are hareby called upon tosubmet thair claims
with proot on ar befare 2nd September 2028 10 the Interim Fagalulion Professienad gl the
addrass mentioned sgainst entry Mo, 1

The Enancial creditens shall submi their clairs with proof by elestronic maans only. Al athe
creditors may submdt the clarms with proof in parson. by postor by elestrondc means.

A financial credilor balonging to & class, as listed against the entry Ma. 12, shall ingdicats is
choice of authorized reprasentative from among the three insolvency professionals. lisied
against entry Mo.13 toact a8 authorized reprasantative of the class [apecity class ] in Foom O

T e

[ Wt ke s D g n/ B homie doaTkeads
Ptresical Address: MA

- Bt Appleeihle

Submission of falss or mesleading proafs of claim shall attract penalties. sa/-
Date: 19" August 2026 Debi Prasanna Sarangl
Place: Mumial Interim Resalution Professional

IBBS Reg, fo; IBBLAPA-BO2APNOK 58,201 7200 8710405
AFA Detalls: AN I0405,02/ 311226203950 valld upto 31-12-200068

.57, Madhya Bharat Agro Products Limited &

CIN: L24121RJ1997PLCO29126
Registered Office: Wing A/1, 1st Floor, Ostwal Heights,
Urban Forest, Atun, Bhilwara 311802
Email: secretarial@mbapl.com, Website: www.mbapl.com

CORRIGENDUM TO NOTICE OF
EXTRA-ORDINARY GENERAL MEETING

We would like to draw the kind attention of all the Members of Madhya
Bharat Agro Products Limited (the “Company”) towards the Notice dated July
29, 2026 (“Notice”) for convening the Extraordinary General Meeting (“EGM”)
of the Shareholders of the Company scheduled to be held on Friday, August 28,
2026 at 11:00 A:M (IST) through Video Conferencing (“VC") / Other Audio
Visual Means ("OAVM”) to transact the Special Businesses as set out in the
notice of EGM.

The Notice of EGM was dispatched on August 01, 2026 to the Members of the
Company in due compliance with the provisions of the Companies Act, 2013
read with relevant rules made thereunder and relevant circulars issued by
MCA and SEBI in this regard. We would like to inform that the Company has
circulated a Corrigendum dated August 19, 2026 to its members, whose e-mail
addresses are registered with company or DP to amend and/or provide
additional details/clarifications in light of the suggestions/comments received
from the National Stock Exchange of India Limited.

Members are informed that, apart from the changes detailed in the
Corrigendum to the EGM Naotice, there is no change in the date of the EGM or
the voting process.

This Corrigendum to the Notice is available on the website of the company at
www.mbapl.com and on website of National Stock Exchange of India Limited
at www.nseindia.com.

The Corrigendum shall form an integral part of the Notice, which has already
been circulated to the Members of the Company, and on and from the date
hereof, the Notice shall always be read collectively in conjunction with the
Corrigendum. All other content of the said Notice, save and except as amended/
modified by this corrigendum, shall remain unchanged.

For Madhya Bharat Agro Products Limited

TN LIS AP 00P CIesTTE
Begisterad Office; FHal Ko 163, Ground Ficor, R Sguare
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SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALISATION OF PHYSICAL SECURITIES OF

AVANTI FEEDS LIMITED

Pursuant to SEBI Circular No, HOV38M311{2)2028-MIRSD-PODI3TS02026 dated
January 30, 2026 and furher 1o our newspaper publication dated April 9, 2026 and
February 18, 2026, all the shareholders are hereby informed that a Spaclal Window
has been opened for a pariod of one year, e, from February 05, 2026 to February
04, 2027 1o facilitate re-iodgement of transfer raquests of physical shares:

The Facifly is avaidable for such fransfer requests. that were submitted earlier and

were rejected freturned /nod attended to due to deficiency in the documentss process/
or clhersyise

Investors who have missed the earlier deadine of March 31, 2021 and January
6, 2026 are encouraged 1o fake advantage of this opporuniy by furnishing. the
necessary documents 1o the Company's Registrar and Tramsfer Agent, i.e., KFin
Technolonies Lid., Unit: Avanti Feads Limited, Sefenium Tower- B, Plot Nos, 31 & 32,
Financsal District, Gachibowdi, Nanakramguda, Serilingamgpally, Hyderabad - 500 032
{amail 10 - einward.ris@khintech.com; Toll Free 1-800-309-4001)

Mote: All the -shareholders are requested to update their Email 1Ds with RTA /
Deposilony Participants.
For Avanti Feeds Limited

Sdi-

C Ramachandra Rao

Place : Hyderabad JMD &GS
Date ; 19.08 2026 DIN-00026010

Sd/-
Place: Bhilwara (Pallavi Sukhwal)
Date: : 190872026 Company Secretary & Compliance Officer
° Powered by SHALIMAR ___
INFRA.MARKET PAINTS

StNCE 1902

SHALIMAR PAINTS LIMITED
CIN: L24222HR1902PLCOB5611
Registered Office: Siainless Centre, 4th Floor, Plot Mo, 50, Sector 32, Gurugram, Haryana 122001
Corporate Office: Olethia Business Spaces, Piot No. A184 and A185, Road Mo. 162, Opposite Ashar IT Park,
Wagle industrial Estate, Thane, Maharashtra 400604
Email: askus@shalimarpaints.com; Website: www shalimarpaints.com; Toll Free; 1800 103 6509

NOTICE OF EXTRA ORDINARY GENERAL MEETING

NO. 01/2026-2027 AND E-VOTING DETAILS

Modice &= hereby given thal, the Exiracrdingry General Meeling No, 01/2026-2027 {"EGM") of the Company will be held on Friday,
September 11, 2026, at 12;30 p.m, IST through Video Conferencing or Other Audio-\isuad Means (VC/OAVM) to fransact the
business, as sal oul in the Notice convening the EGM of the Company. The deamed venue of the masting shall be reqistered office of
the Company.

The Company has sent the Motice convening the EGM on Wednesday, August 19, 2026, by electronic mode to those Members whose
e-mall addressas are registerad with the CompanyiDepasiony Participants ("Dps™). In accordance with the pravisions of the Act, read
with the Rules made thereunder and General Circular Nos. 542020 dated April B, 2020, 1702020 dated April 13, 2020, and subsagquant
circulars issued in this regand latest beng 032025 dated September 22, 2025, other Circulars issued by the Minstry of Corporate
Affairs (*MCAT) from lime to tima, companies ane aliowed 1o hold EGM through Video Conference ["WC) 1l further ordars, without the
physical presence of members at a common venue. The EGM of the Company is being held through V. and video recording and
iranscript of the same shall be made available on the websita of the Company,

Instructions for remote e-Vating

1.

In compliance with Secbon 108 of the Act, read with Rule 20 of the Companies (Management and Administration] Fules, 2014, as
amenided from time fo time and Regulation 44 of the SEBI LODR Regulatons and the Secrefanial Standards on General Meetings
isswed by the Instigte of Company Secratanes of India, the Members are provided with the facility fo cast their votes on alf
rezolutions set forthvin the Moboe of the EGM using electronic voting system [e-voling') provided by National Securities Depository
Limited {"NSDL").

The vobng rights ol Members shall be in proportion to the Equity Shares held by them in the pasd-up Equily Share Capilal of the
Company as on Friday, September 04, 2026 "cut-off date”).

The Company is providing remote e-voling faciity (“remote e-woting™) to all its Members to cast their vobes on all resolutions which
is 58l oul in the Nolice corvening theEGM, Membars have the aplion to cast thedr vate oo any of the resolutions using the ramaota a-
wobing facility or a-vobing during the EGM. Detailed procedura for remote e-vobing’e-voling during the EGM s provided in the MNotice
of the EGM. The remote e-voling penod commences on, Monday, September 07, 2026, at 09:00 a.m. and will end on Thursday,
September 10, 2026, at 05:00 p.m. The remaote e-voling modube shatl be deabled by NSDL thereafier. The Members who have
castad their votas by remote e-voting on tha resolutions prior to the EGM may attend/pariicipate in the EGM through VCIOAWM but
shall mot be entifled tocasi their voles on suchresolutions again,

Any person holding shares in physical form and non-individual sharetoldars, who acquires shares of the Company and becomes a
Mambar of the Company after dispateh of the Notice and hodding sharas as of the cul-off date, may obtain the Liser (D and
Fasswiord for casting hisfher vote and for stiending the EGM, by sending a reguesi at www. evoiing nsdl.com. However, if helsheis
already registerad with NSOL for remate e-vading. than helshe can use hisher axisting User 1D and Password for casting the vole,
The Company has appoinied Mr. Ankush Agarwal (COP Mo 14486), Parinar of M's. MAKS & C0., Company Secrefares (FEN
PROIBLIPOSTTO0), &s the scrubnizer for serufinizng the entire e-voting process i.e. remote e-voling and e-voling during the EGM,
to ensure that the process is carmed out in a falr and Iransparent manner

Members who need technical assistance before or during the EGM, can contact:

Mr. Suketh Shetty —Manager

Mabonal Securities Depository Limibed

Email; www.evoling.nsdl.com.

Contact details: 022 - 4386 7000

The Notice of EGM is also avadable on the websita of the Company atwww, shalmarpainis, com, the websita of the stock exchanges .2
B3E Limdted and Mabonal Stock Exchange of India Limited at wenw. bseindia;com and www.nseindia com respeciively, Additionaly, the
notice is also available on the website of National Secunties Deposiory Limited (NSDL) at ww evoling. nsdlcom

Mambers are permitted to join the EGM through VC/OAVM, 15 minutes bafora the scheduled time for commencemeant of EGM and
during the EGM through the facility provided by WSEL atwweawenvoling.nsdl.com, by using the login credentials and selecting the EVEN
for the: Company's EGM. The procedure for joining the EGM throwgh VCIOAVM is mentioned in the notice

The attendance of tha Members who ane panticipating in the EGM through VC/OAVM will ba countad for the purposa of ascartaining tha
quorumunder Section 103 of the Companies Act, 2013

The detailed procedure and instruclions Tor casling vates through remote evoling or e-voling during the EGM for all the Members
[incieding the Mambers holding the shares in Physical form fwhose email address are not registerad with the DPs/Compamy/RTA]} are
siatedin the Motice

Date: August 19, 2026 : -
Place: Mumbai Epaper.financialexpress.com

Far Shalimar Palnts Limited

Sd/-

Snehal Saboo

Company Secretary & Compliance Officer
Membership No. AC548811

United Foodbrands

United Fnudbra;id's I:imited

{Formerly known as Barbeque-MNation Hospitality Limited)
CIN: L55101KAZ2006PLCOY 3031
Registered Office: “Saket Callipolis”, Unit No. 601 & 602, 68" Floor,
Doddakannalii Village, Varthur Hobli, Sarjapur Road,
Bengaluru-560035, Kamataka, India
Tel: +9180 69134900; E-mail: compliance@ufbl.in;
Website: www.unitedfoodbrands.in

NOTICE OF 20TH ANNUAL GENERAL MEETING
AND E-VOTING INFORMATION

MNOTICE i5 nereby given that the 20th Annual General Meeling (“AGM"} of
ShareholdersMembers of Uinited Foodbrands Lindied (Formerly knows as Barbeque-kation
Hozgitality Limited) {“the Company”) will be heid on Tharsday, September 10, 2026 at 10:30
AM (15T} throwgh Video Conference [ Other Audic-Visual Maans ("VC7/08VMT) in
complignce with Genaral Circular No 0372025 dated Seplember 22, 2025 issued by the
dinkstry of Corporata Altairs (“Ciroular™) and the applicable provisions of the Companies &gt
23 [“the Act)-and the rules made ihareunder and fhe SEBL (Listing Obligations: &nd
Disclosure Requirements) Regulations, 2015 [“the SEBI (LDDR) Regulations™]. Pursuant to
the aforessid Circular, companies are alfowed (o hold the &GK through VT or DAVM withoud
the physical presence of membears &t & common wame and hence, 20th AGM of the Company
is baing held through VTt dransact the busingsses set out in the AGM Nolice dated August 4,
2026

In compiance with the applicable proveslons of the Act and the rules mads thereunder, SEBI
{LODR) Regulations, as amended and the afaresaid Circutar, electranic copies of the AGM
Motice along with the Annual Report incheding Feancial Staiements, -Board's Report,
Corperale Governancsa Report and Business Rasponsibility and Suslamabiity Report for ihe
Financial Year 2025-26 have boen senl Lo all those Members whose ermall addresses are
registered with the CamparmyDepositories/Depository Particlpanis/Begizirar o [ssue and
Share Transfer Agent (BTAY of the Company. These documents are available on the Company's
website 3t wawunitedfoodbrands.in, and websites of the Stock Exchanges where shares of
tha Company ara listed viz., BSE Limited and National Stock Exchange of India Limited &t
s bsaindEs com and s nseindia.com, respectively, and the AGM Notice 5 al50
avagable an the website of Cantral Depository Sandces (ndia) Limitad (CDSL), agancy Tor
providing the e-votingremate a-woling service, at www.evatingindia.cam, The dispatch of
AGM Notice through email was completed on August 19, 2026.

Membars will be provided with the facility 10 cast thes vote electronically, through remote a-
wadting (prior o AGIE o e-vating (at the AGW), an all the resaliions sal oul inthe AGRW Nabice,
The Tzcility of castng e-vatog will be peovided by COSL. Detailed instructons Tor casting
remate e-voting or g-veling during the AGM and joining the virtual meetng ane provided inthe
form of nodes o the AGM Motice, Memiters are requested to refer the sams.

Allthe shareholders are hereby Informed fhat:

1. The businesses as set ouf in the AGM Notice may be transacied through remote e-voling or
e-wiling at the AGM

2. Tha yabing rights of the mermbers will be based on thew sharefalding as on cut-off date .,
septembar 3, 2026, MemBars whose names arg recorded in the Begister of
MembersBegister of Beneficial Cwners maintained by the Depositaries as an the cut-off
date, shall be antitied towolte throegh remate e-voling or e-wiling at the AGM.

3. The remate a-woding will be availabée during the following periad:

Commencement of remote e-voling | Manday, Sepiember 7, 2026 a1 2:00 AWM (15T)
End of rempte e-voling Wednesday, September D, 2026 a1 5:00 PM {15T)

The rermele e-valing shall nat be allowed Seyand tha said dale and lirme

4, Eharcholders who cast thelr vote theough remate e-voding, may atiord the AGM but shall not
be entitled to vole-again durdng the Meeting. Once the wate an the resolutions is cast by the
sharehoider, he'she shal not be allowed to modify/cancel i subsequently or cast the voie
again,

5. Marmbear(s), who are présent af e AGM Throwgh VEDAVM and whio have not already casl
therr vole throwegh camate a-nafing, will be eligible 1o vobe al the AGM, The cetailed
pracedures and Instructions for casting voles thraugh e-woiing are provided inihe form oo
mates to the AGM Natice,

. Personis) who acquire shares and become Member of the Company after dispatch of the
AGM Motice and holding shares as on col-off date, may follow the steps given bedow Tor
kgin 10 &l passwaerdlar casting a-vling,

(ly Shareholders regisiered for COSL EasiEasies! facility may Fogin
through thedir axisling User 1D and Password al
https-web.cdelindia.com/myeasitoken/homefogin o vizit
werw odslindia,com apd chick'on Login - My Easi New (Token)

(i Amer sscoesshul login, the user will be able o Wew the e-Violing
oplicn for efigible companses. By clicking on the e-Vaoting option,
thie i er will b redirgctad b the a-Voding Service Pravider's websie
for casting theirvote during the e-vioting perlod. Links to 28 e-Voting
Service Providers are also avaitable for direct access

il Shareholders nof registered for EasiEaskast may register at
hitps:fweb cdslindia com/myeasitokenhomeogin by selecting
the Regester aplion

() AEermsathvely, shareholders rmay directy dccess the e-5obing page by
enfering their Demat Account Numder (BOID and PAN at
It ps: stawating cdsimdia comyEsaling/EvatingLagin or Medugh
www.cdsindia.com (Home Page  edoting). The system wil
authanticata the user by sending DTP on registersd Mobde No, &
Emall 10 a5 recorded in e Demat Accownt OTP will be zent to the
registered mobde number and email 1D for autherfication. Lpan
succassiul wardlication, the. sharehalder can acoass the e-Woling
fag ity

{8} Infividieal
Shareholders
holding securiies
in Demat form
with CONSL

Individual
Sharsholders
feodding shasas in
Bernat farm

wilh MSDL

(Iy Sharehobders reqisiered under NSDL IDed3 facilty may wisit
hillpsfaservices. nsdl com and bagin undar the “Benglicial e
section. &fter authentication, click on “Access o e-Voling” and
sedact the Company name o e-vating Service Prowider (DDSL in
[his case) to cast the vata.

(5 Shareholders nof registered for [DeAS may regisier at
Mips:fesarvices. nsdlcom by sefaclng “Regester Onling Tor
IDeAs",

(i) Shareholders may also login throwgh hips: s evsiing nsel comy
unoer the “Shareholder Membar” section using their 16-dgit Demat
Acoount Mumber (0P 1D & Clieat 10), Passward/TTP and Yenfication
Cada, Upon successhd kgin, select the Company name ar e-tng
Bervice Provider (CDSL) o proceed.

i} For OTP-based login, sharehokers may visit hiips:esarvices
rscomySecureWeb/avaling/evolinglogingsp and amler DP 1D,
CHent D, PAN and Venfication Code o generate OTP After
autherficatan, “select the Company nama or g-Vabing Service
Providartocast thevote.

Gomparate Sharshalders wis ane regestered with the COSL a-Voling
portal (v evotingindia.com), they can vote using el exdsting
Iogin credenfials undar Custodian / Corporate Sharehalder
Corporate Shargholders who are nol regizlered with thek
Depositories and are unable to wode, they can vole af the COSL e-
Yoding partal {www evotingindia,com) under tha: Sharaholdersy
Members tak. But, they are reguired 1o send Board Besolutiony
Authonisation Letter io the Scrutinizer {paramesarivikLing and
the Gampany Sacretany (oompliancecaulil i)

Corporate
Sharehobdar

7. Marnbaris) wha have nol registerad thew amail addressas are requested 1o gat heir amail
addresses ragistared by contacting their respactive Depasitory Parlicipants,

The results of remote e-voling and e-woting at the AGM along with the Scrufinizer's Report will
be submitted fo the Stock Exchanpes and will also be placed on the Company's website-and
website of COSL (www evotingindia.com) within 2 (twa) working days or 3 (three) days,
whichevar i earlies fram the cenelusion af e &GN

For defails relating fo remote e-voting and atiending the virtual meeting, please refer the notes
prowided in the AGM Notice. In case of any quenias ar issues regarding e-vofing and attending
virtual maeting, pleass refer to the Frequenthy Asked Questions (FARS) for Sharehalders and
rernioie a-voling user manual for Shamehalders avadabla &l www.evolingindia.com ar write an
Al grievances connected with the facility for voling by electronic means may be addressed to
Mr, Rakesh Dakvi, Br. Manager, Cantral Deposdory Sarvices (India) Limited, & Wing, 25th Floos,
Ifarathon Futurex, Malatlal Ml Compounds, N M Joshi 8arg, Lower Pasal (East), Mumbai -

400013, Maharashira, Ind.
For United Foodbrands Limited

(Farmerly known as Barbeque-Naltion Hospitality Limited)
Sd/-

Ms. Hagamani G Y

Company Secretary & Compliance Officer

M. No.: AZ7475

Place: Bengaluru
Date: August 19, 2026
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E-Tender Notice

[RANSCO

Maharashtra State Electricity Transmission Co. Ltd

MSETCL SRM invites online RFx (Ex. e-Tender) from the
Registered Contractors for MAHATRANSCO e-Tendering (SRM)
website for below mentioned work.
E-tender No./ RFx No.7000041202 Name of work: “Procurement
of PLCC cards of ABB make ETL/41/42 for establishing MMR
PLCC LTS network.” Estimated Cost: Rs. 49,29,258/- with
Tender Fees: Rs. 500/-+ GST. Date for Sale and Submission of
the e-Tender Documents: From 20.08.2026 @ 11.00 Hrs to
05.09.2026 @ 11.00 Hrs. For detailed information visit our
website: https://srmetender.mahatransco.in
Sd/-
Superintending Engineer,
Protection, Automation and
Communication Circle, Vashi.

CEMP o iz shudt fafies
AUt STt : aTeraT 1T, fesii aTe, ¢, 3o TRl 118, 53k - Yoo o34,
HATITA : TARYIIRTATHL R ¢ MU To000xls  feT : 032-8EU3R0Yo0
WeR : 033-6843%0¢R S kemp-investor@kempnco.com
FSTETEE: www kempnco.com
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OFFER OPENING PUBLIC ANNOUNCEMENT CUM CORRIGENDUM TO
THE DETAILED PUBLIC STATEMENT TO THE PUBLIC SHAREHOLDERS OF

KKALPANA PLASTICK LIMITED

CIN: L25200WB1989PLC047702; Website: www.kkalpanaplastick.com;
Registered Office: 12, Dr. U.N. Brahmachari Street, Maruti Building, 5th Floor, Flat No. 5F, Kolkata- 700 017;
Tel. No.: (033) 4003 0674; Email: kolkata@kkalpanaplastick.co.in

This Offer Opening Public Announcement cum Corrigendum to the Detailed Public Statement ("Advertisement") is being issued
by VC Corporate Advisors Private Limited ("Manager to the Offer"), on behalf of Mr. Ashish Begwani (hereinafter referred to as
the "Acquirer") pursuant to Regulation 18(7) of the Securities and Exchange Board of India (Substantial Acquisition of Shares and
Takeovers) Regulations, 2011 and subsequent amendments thereto ["SEBI (SAST) Regulations"] in respect of Open Offer ("Offer")
for the acquisition of upto 14,37,420 (Fourteen Lakhs Thirty-Seven Thousand Four Hundred and Twenty) fully paid-up equity shares
of the Target Company of face value of Rs. 10/- each, representing 26.00% of the total paid-up equity and voting share capital of
Kkalpana Plastick Limited (hereinafter referred to as the "KPL" or the "Target Company"). This advertisement is to be read in
conjunction with the Public Announcement ("PA") dated July 07, 2026, Detailed Public Statement ("DPS") dated July 14, 2026 as
published in the Financial Express (English Daily) all editions, Jansatta (Hindi Daily) all editions, Pratahkal (Marathi daily) Mumbai
edition and Arthik Lipi (Bengali daily) Kolkata edition on July 14, 2026, Draft Letter of Offer ("DLOF") dated July 21, 2026 and the Letter
of Offer ("LOF") dated August 07, 2026 which is available on the website of the Securities and Exchange Board of India ("SEBI")
and BSE Limited ("BSE") and The Calcutta Stock Exchange Limited ("CSE"), i.e., both the Stock Exchanges where the equity shares
of the Target Company are presently listed.

1. Offer Price: The Offer Price is Rs. 28/- (Rupees Twenty-Eight Only) per equity share, payable in cash. There has been no upward
revision in the Offer Price from the price mentioned in the Letter of Offer.

2. The Committee of Independent Directors ("IDC") of the Target Company have perused the PAdated July 07, 2026, DPS dated July
14,2026 as published on July 14, 2026, DLOF dated July 21,2026 and LOF dated August 07, 2026 issued by the Manager to the
Offer on behalf of the Acquirer in relation to the Open Offer. IDC has opined only on the pricing of the Offer. The IDC is of the opinion
that the Offer Price of Rs. 28/- (Rupees Twenty-Eight Only) per fully paid-up equity share offered by the Acquirer is in accordance
with the SEBI (SAST) Regulations and appears to be fair and reasonable.

The recommendation of IDC dated August 17, 2026 was published on August 18, 2026 in the Financial Express (English Daily) all
editions, Jansatta (Hindi Daily) all editions, Pratahkal (Marathi daily) Mumbai edition and Arthik Lipi (Bengali daily) Kolkata edition
on August 18, 2026.

3. The Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations. Further, there has been no competitive
bid to this Open Offer.

4. MUFG Intime India Private Limited (Formerly Link Intime India Private Limited), being the Registrar to the Offer, has confirmed that
the Letter of Offer has been dispatched to all the Public Shareholders of the Target Company except the Selling Shareholders
through electronic means on Thursday, August 13, 2026 (for Equity Shareholders holding Equity Shares in dematerialized from)
whose name appeared on the register of members on the Identified Date and who have registered their email ids with the Depositories
and/or the Target Company and through physical means to all the remaining public shareholders of the Target Company on Friday,
August 14, 2026 (holding Equity Shares in Physical form) whose name appeared on the register of members on the identified date.

5. Please note that a copy of the LOF along with the Form of Acceptance-cum-Acknowledgement is available on the website of SEBI
at www.sebi.gov.in, BSE at www.bseindia.com, CSE at www.cse-india.com and Manager to the Offer at www.vccorporate.com.
Shareholders can also apply by downloading such forms from the above-mentioned websites. Further, in case of non-receipt/ non-
availability of the Form of Acceptance, the application can be made on plain paper along with the following details:

a. In case of Physical Shares: Public Shareholders holding Equity Shares in physical form may participate in the Open Offer
through the relevant Selling Broker by providing name, address, number of Equity Shares held, number of Equity Shares tendered
and other relevant documents as mentioned in paragraph 8.15 of the LOF along with duly filled and signed Form SH-4.

b. In case of Dematerialized Shares: Public Shareholders who desire to tender their Equity Shares under the Open Offer would
have to intimate their respective stock brokers ("Selling Broker") registered with BSE within the normal trading hours of the
secondary market, during the Tendering Period in accordance with the procedure as mentioned in paragraph 8.14 of the LOF.

c. Shareholders whose brokers are not registered with BSE are able to tender their Equity Shares through the Acquirer's Broker
or the Buying Broker.

6. Interms of Regulation 16(1) of the SEBI (SAST) Regulations, the DLOF was submitted to SEBI on July 21, 2026. We have received
the final observations from the SEBI in terms of Regulation 16(4) of the SEBI (SAST) Regulations vide its observation letter no.
SEBI/HO/49/12/11(74)2026-CFD-RAC-DCR2/I/18184/2026 dated August 05, 2026 which has been duly incorporated in the LOF.

7. Any other material change from date of the PA (Material updates):

a. "5.8 The entire Equity Shares of KPL are presently listed on both the Stock Exchanges i.e., CSE since July 31, 1992 and BSE
since January 25, 1993. The Equity Shares are placed under the BSE Scrip Code "523652" and CSE Scrip Code "029050".
However, the trading in Equity Shares of the Target Company at BSE has been restricted on account of Equity Shares being under
Graded Surveillance Measures (GSM): Stage 4 and have not been traded at CSE for the last many years."

b. There has been frequent change in the trading status of the equity shares of the Target Company. As on the date of the LOF, trading
in the equity shares of the Target Company was restricted. However, as on the date of the recommendation of the IDC, trading
in the equity shares was not restricted. Further, as on the last preceding day of this Advertisement, trading in the equity shares
of the Target Company is once again restricted.

c. We have inserted point no.'s 8.14 (xii) and 8.23 (iii) in the LOF. The newly inserted points are produced herein below:

“8.14(xii) All non-resident Public Shareholders (i.e., Public Shareholders not residing in India including NRIs, OCBs and FPlIs)
are mandatorily required to fill the Form of Acceptance. The non-resident Public Shareholders holding Equity Shares in
dematerialised form, directly or through their respective Selling Brokers, are required to send the Form of Acceptance along
with the required documents to the Registrar to the Offer at its address given on the cover page of the Letter of Offer. The
envelope should be super scribed as "Kkalpana Plastick Limited - Open Offer". The detailed procedure for tendering Equity
Shares will be included in the Form of Acceptance.”

“8.23 (iii) In case of certain client types viz. NRI, Foreign Clients etc. (where there are specific RBI and other regulatory
requirements pertaining to funds pay-out) who do not opt to settle through custodians, the funds pay-out would be given to
their respective Selling Broker's settlement accounts for releasing the same to their respective shareholder's account
onwards. For this purpose, the client type details would be collected from the Registrar to the Offer.”

8. Details regarding the status of the Statutory and other approvals:

As on the date of Letter of Offer, there are no regulatory or statutory approvals pending to be received. If any other statutory
approvals become applicable prior to the completion of the Offer, this Offer would also be subject to such other statutory approval(s).
For more details regarding the statutory and other approvals for this Offer, please refer to the paragraph "Statutory and other
approvals" under paragraph 7.10 of LOF.

9. The Open Offer will be implemented by the Acquirer through Stock Exchange Mechanism made available by the Stock Exchange
in the form of separate window ("Acquisition Window") as provided under the SEBI (SAST) Regulations and SEBI Master
Circular SEBI/HO/CFD/PoD-1/P/CIR/2023/31 dated February 16, 2023. BSE Limited has granted the Acquisition Window to the
Acquirer through their notice no. 20260818-21 dated August 18, 2026.

10. The schedule of major activities relating to the Offer as mentioned on page no. 2 of the DLOF stands amended and
the revised schedule as mentioned on page no. 2 of the LOF is set forth below:

Activities Original Date Original Day Revised Date Revised Day
Public Announcement (PA) July 07,2026 Tuesday July 07,2026 Tuesday
Publication of Detailed Public Statement (DPS) in July 14,2026 Tuesday July 14,2026 Tuesday
newspapers

Last date of Filing of the Draft Letter of Offer with July 21,2026 Tuesday July 21,2026 Tuesday
the SEBI

Last date of a Competing Offer* August 04, 2026 Tuesday August 04, 2026 Tuesday
Identified Date* August 13, 2026 Thursday August 07, 2026 Friday
Date by which the Letter of Offer will be dispatched |  August 20, 2026 Thursday August 14, 2026 Friday
to the shareholders

Last date by which Board of the Target Company shall August 24, 2026 Monday August 18, 2026 Tuesday
give its recommendation

Last date for upward revision of Offer Price and/or August 25, 2026 Tuesday August 19, 2026 Wednesday
Offer Size

Advertisement of Schedule of Activities for Open Offer, August 27,2026 Thursday August 20, 2026 Thursday
status of statutory and other approvals in newspapers

and sending the same to SEBI, Stock Exchange and

Target Company

Date of commencement of tendering period (Offer August 28, 2026 Friday August 21, 2026 Friday
opening Date)

Date of closing of tendering period (Offer closing Date) | September 10, 2026 Thursday September 04, 2026 Friday
Date by which communicating rejection / acceptance | September 25,2026 Friday September 21, 2026 Monday
and payment of consideration for applications accepted

The above timelines are indicative (prepared based on timelines provided under the SEBI (SAST) Regulations and are subject to
receipt of statutory/ regulatory approvals and may have to be revised accordingly. To clarify, the actions set out above may be completed
prior to their corresponding dates subject to compliance with the SEBI (SAST) Regulations.

*#There has been no competing offer as on the date of the LOF.

*Identified Date is only for the purpose of determining the names of the shareholders as on such date to whom the Letter of Offer would
be sent. All owners (registered or unregistered) of equity shares of the Target Company (except parties to Share Purchase Agreement
including persons deemed to be acting in concert with such parties) are eligible to participate in the Offer any time before the Closure
of the Tendering Period.

11. The Acquirer accepts full responsibility for the information contained in this Advertisement and for the fulfilment of their obligations
laid down in the SEBI (SAST) Regulations and a copy of this Advertisement shall also be available on the websites of SEBI at
www.sebi.gov.in, BSE at www.bseindia.com and CSE at www.cse-india.com.

12. Capitalized terms used in this Advertisement, but not defined, shall have the same meaning assigned to them in the PA, DPS and LOF.

ISSUED ON BEHALF OF THE ACQUIRER BY THE MANAGER TO THE OFFER:

VC Corporate Advisors Private Limited

SEBIREGN. No.: INM000011096

Validity of Registration: Permanent

CIN: U67120WB2005PTC106051

(Contact Person: Ms. Urvi Belani/ Mr. Premjeet Singh)
31, Ganesh Chandra Avenue, 2™ Floor,

Suite No.- 2C, Kolkata-700 013

Tel. No.: (033) 22253940

Email: mail@vccorporate.com

Website: www.vccorporate.com

Sd/-
Ashish Begwani
Acquirer

Date: 20.08.2026
Place: Kolkata
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